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Order dated 24,111,085
None appears for the applicant nor the

apprlicant is present in person,

Hovever, Mr,AshokMohanty,ld, Sr,Counsel
for the Respondents 1s present,

In spite of gi¥wing repeated opportunities,
the applicant has failed to appear.

The facts of the case are #ndisputed that
the DCRG amount payable to the applicant
is withheld on account of pendency of judicial
proceedingg against the applicant,

.The Ld,Sr.Counsel, on instructiong, submits
that the matter which is pending in the
CBI Court has already.hg§ﬁ” progressed further
and a charge sheet in the matter has been
served,

In view of the above facts of the case,
it is clear that the applicant is not
eatitled to payment of PCRG under ggbvfs;onal
pension rules, 4
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That being the rule position in®™y e

matter, the grievance ventilated in this

0.A, ,1/4/ appears tobe misconceived,

In the aforesaid circumstances, this

O.A, is dismissed at the admission stage,

No costs.
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